OA-64/2026/EZ

/ Representation
MOST URGENT

SOS Date:- 06.10.2025

(For Suo Motu Intervention Against Illegal Plastic Manufacturing Unit
in Residential Area, Patna)

To,
The Honble Chairperson and Hon’bie Members,
National Green Tribunal,
Eastern Zone Bench, Kolkata,
101, New Alipore,
Kolkata - 700033, West Bengal

10 /%75 ~Subject: Urgent Representation for Suo Motu Action against
Illegal Plastic Manufacturing Unit (M/s Sumit, Proprietor: Shri
Pramod Sharma) operating in Residential Locality of Indrapuri,

Patna, in Defiance of Statutory Closure Orders.

Respected Hon’ble Tribunal,

I, Devendra Sharma, Son of Late Dil Chandra, Male, aged
about 45 years, Resident of Indrapuri Road No. 0, Kesari Nagar,
Patna - 800024, Bihar, most respectfully submit this Representation
beseeching the suo motu intervention of this Hon’ble Tribunal in
the matter of an illegal plastic manufacturing unit (M/s Sumit,
Proprietor: Shri Pramod Sharma) operating in a densely populated
residential locality, in open defiance of statutory closure orders
and in gross violation of environmental laws.

That the said unit commenced operations without obtaining

the mandatory Consent to Establish (CTE) and Consent to Operate

(CTO) from the Bihar State Pollution Control Board (BSPCB). The

unit engages in thermal processing of plastic granules, generating

toxic fumes, particulate matter, and high-decibel noise, thereby
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causing severe air and noise pollution. This activity is categorically
prohibited in residential zones, violating the siting criteria of the
BSPCB.

That acting upon my complaint dated 20.10.2021, the BSPCB
conducted an inspection and confirmed that the unit was operating
illegally without CTE/CTO. The BSPCB thereafter issued a
Proposed Direction for Closure (Ref. No. 384, dated 06.02.2024),
rejected the Respondent’s reply, and issued a Final Closure Order
under Section 31A of the Air Act, 1981, dated 31.07.2024, directing
the Respondent to “CLOSE AND STOP OPERATION WITH
IMMEDIATE EFFECT.” Despite this binding statutorv order, the
Respondent resumed operations in April 2025, in open defiance of
law, thereby committing statutory contempt.

That upon my repeated requests for compliance, the
Respondent issued criminal threats of physical harm, boasting that
he would continue operations “by the strength of money,” thereby
creating a law and order problem in addition to environmental
violations. I was compelled to approach the District Magistrate,
Patna, through the Janta Darbar (Application No. 31000186440,
dated 12.06.2025), and the matter was also referred to the Senior
Superintendent of Police, Patna. Subsequently, the
Sub-Divisional Magistrate, Patna Sadar, issued a Conditional
Order under Section 133 CrPC (dated 11.09.2025), recognizing the
unit as a public nuisance and directing abatement before
26.09.2025. Yet, the unit continues to operate illegally, mocking both
the BSPCB’s closure order and the SDM’s conditional order.

That the Hon’ble Supreme Court in Subhash Kumar v. State
of Bihar, (1991) Supp (1) SCC 598 held that the right to life includes
the right to pollution-free water and air. In M.C. Mehta v. Union
of India, (1987) 1 SCC 395, the Court emphasized that
environmental directives must be enforced with uncompromising
strictness. In Vellore Citizens” Welfare Forum v. Union of India,
(1996) 5 SCC 647, the Court declared the Precautionary Principle
and the Polluter Pays Principle as binding law. The maxim “Salus
populi suprema lex” (the welfare of the people is the supreme law)
mandates that commercial interests must yield to public health.
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That the Respondent’s conduct is a flagrant assault on
constitutional rights, statutory mandates, and judicial authority.
The failure of enforcement agencies to secure compliance has
emboldened the violator, creating a dangerous precedent. The
continued operation of the unit constitutes a grave violation of
Article 21 of the Constitution, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, and
the NGT Act, 2010.

Prayer

It is, therefore, most humbly and respectfully prayed that this
Hon'ble Tribunal may be graciously pleased, in exercise of its
extraordinary jurisdiction under the National Green Tribunal Act,
2010, to take suo motu cognizance of the grave and continuing
environmental wrong herein disclosed, and be further pleased to
command the immediate and permanent cessation of the illegal and
hazardous plastic manufacturing operations being carried out by
M/s Sumit, Proprietor Shri Pramod Sharma, within the residential
locality of Indrapuri, Patna, in flagrant violation of statutory closure
orders, in open defiance of the binding mandate of the Bihar State
Pollution Control Board, and in utter disregard of the constitutional
guarantee of life and health under Article 21 of the Constitution of
India.

It is prayed that this Hon'ble Tribunal may be further pleased to
direct the sealing of the said premises, the disconnection of all
utilities and industrial equipment facilitating such unlawful
activity, and the initiation of such coercive measures as may be
necessary to secure unconditional compliance with the law. Itis also
prayed that this Hon'ble Tribunal may be pleased to enforce the
Polluter Pays Principle, by directing the Respondent to bear the
entire cost of environmental restoration, site remediation, and
compensation to the affected residents, so that the burden of
unlawful enrichment and environmental degradation does not fall
upon innocent citizens.

It is further prayed that this Hon'ble Tribunal may be pleased to
issue such consequential, incidental, and ancillary directions to the
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Bihar State Pollution Control Board, the District Magistrate, and the
Police Authorities, as may be necessary to ensure that the majesty
of law is upheld, the sanctity of environmental jurisprudence is
preserved, and the collective right of the people to breathe clean air
and live in a safe environment is restored.

And in the event this Hon’ble Tribunal deem:s fit, it is most humbly
prayed that such other and further orders may be passed as the
Hon’ble Tribunal, in its wisdom, may consider just, proper, and
necessary in the paramount interest of public health, environmental
protection, and the Rule of Law.

Enclosures / Annexures
« Annexure P-1: Photographs of the illegal unit.

« Annexure P-2: Copy of Complaint filed before BSPCB dated
20.10.2021.

» Annexure P-3: Copy of Final Closure Order issued by BSPCB
dated 31.07.2024.

- Annexure P-4: Copy of Application filed before District
Magistrate’s Janta Darbar dated 12.06.2025 with forwarding
order dated 19.06.2025.

« Annexure P-5: Copy of Conditional Order (Sashart Aadesh)
passed by SDM, Patna Sadar dated 11.09.2025.

o Annexure P-6: Copy of BSPCB’s directive confirming
illegality and siting violation.

Respectfully submitted,

??ﬁ;—? c%wl/a

(Devendra Sharma),

S/ o Late Dil Chandra Iiesident,
Indrapuri Road No. 0,

Kesari Nagar, Patna - 800024, Bihar.
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REGISTERED
BIHAR STATE POLLUTION CONTROL BOARD

Partvesh Bhowsn

Phone.0612-226]1 28072262265, Fax-0612-2261030

T e

Fomail: msbspeb-hihagovin, W ebsite hup; bspeh hihar.gov.in

Parnu. dated:

Dr. DK, Shukla,
Chalmmuan,

AMUS Sumit,

Sri Pramod Sharma (Proprietar),
At- House No. - 0.B/16.

Road No. 0, Indrapuri.
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